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[Shri V.S. Vijayaraghvana]

Therefore, I request the Government
to give suitable instructions to the oil
companies to take urgent steps to check
this malpractice.

(Interruptions)®™
(At this stage, Shri K. Maya-
thevar and some other hor.
Members left thc House)

MR. SPEAKER : Not
Not allowed.

allowed.

(Interruptions)***

(ii) Need for purchase of cotton in Gujarat
by Cotton Corporation of India
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SHRI A. K. ROY (Dhanbad) : Sir,
I have got a point of order.

MR. SPEAKER : What s your
point of order ?

SHRI A. K. RQY : My point of
order arises out of your dealing with
the Members. Firstly, those Members
who stand in their own seats and try to
draw your attention very humbly-you
never listen to them. The total noise is
being monopolized by a few people
among a few bhenches. Does it mean
we should also go there and shout, and
then only you will hear, ?

SHRIMATI GEETA MUKHERIJEF
(Panskura) : Should we also go there
everv day ?

SHRI A. K. ROY : Evary day we
stand up if we want to say something,
in our seats. We are ignored. That
means we should all go there and shout,
and only then you will hear. This is
my point of order.

MR. SPEAKFR : You are welcome.

SHRI A, K. ROY : This is my point
of order. Kindly give a ruling whether
Member should stand in their seats.

MR. SPEAKER : I can give one
ruling. [ welcome the suggestion that
all the Members are supposed to stand
in their seats, and then speak. Fvery
Member in the House has been allotted
a seat. He should stand in his seat and
then speak.  Otherwise I will not allow.

PROF. K. K. TEWARY (Buxar) :
There should be no reflection on the
Chair.

PROF. SAIFUDDIN SOZ (Baru-
mulla) : Will you not allow me ?

MR. SPEAKER : For what ? 1
have not allowed any such subject.
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Why-should I now do it ? I have not
allowed anything. Why should you
contradict ?

SHRI A.K. ROY : Are you accept-
ing my point of order ? You bave
accepted my point of order. You have
accepted. Now kiadly hear me. [
gave you a notice under rule 377.

MR. SPEAKER : That will be done.
According to the priority number, you
will get it. .

SHRI A.K. ROY : You have called
for some facts from the Minister.

MR. SPEFAKER : They will come,
and then we will allow it. There is no
problem.

(Interruptions)

SHRI KRISHAN CHANDRA
HALDER (Durgapur) : Sir. I have a
bumble suggestion.
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SHRI SATISH AGARWAL
(Jaipur).: T do not speak unless you call
me by name to speak.

MR. SPEAKER : I have already
called you ‘or consultation.

SHRI SATISH AGARWAL : I have
given an adjournment...... (Interruptions)

MR. SPEAKER : I have called you
for consultation. I have to consult you
on that, That is why I have sent you
& message.

SHRI SATISH AGARWAL : [ will
come amnd personally explain to you.
This is a very important issu=.

(Inrerruptions)
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MR. SPEAKER : You could expect
this thing from me that when I called
you I meant some business.

SHRI SATISH AGARWAL : Then
I will come and explain to you
everything.

MR. SPEAKER : That is why I

called you. I have to say certain
things.
SHRIMATI GEETA MUKHER.

JEE : I have given a calling attention
motion.

MR. SPEAKER : This is not a
question of calling attention. One by
one calling attentions, according to their
priority, will come. You can see me in
my Chamber if it has got so much of
importance. Why do you want to
destroy the importance of thix ? Shri
Harihar Soren.

(Interruptions)

MR. SPEAKER : There is nothing
going on record.

(Interruptions)*™*

PROF. SAIFUDDIN SOZ : Regar-
ding Ghani Khan Choudhury’s allega-
tion I will show you a letter that I have
received from him. I will neigher say
anything about it here nor will answer it.

MR. SPEAKER : What is the
problem then ?

PROF. SAIFUDDIN SOZ : I have
to say something about our prisoners
who were released by Pakistan early
last month. They were lodged in
Amritsar jail. For 15 days, no infor-
mation was made available to the
parents. These people were put to
difficulty. -

MR. SPEAKER : You give it to
me in writing. I dou’t remember it,
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You can come at any time and meet me
about this.

(Interruptions)

MR. SPEAKER : Is it all right ?
I won’t allow it.

(Imterruptions)

MR. SPEAKER : I bave not
allowed you Mr. Mohanty.

SHRT BRAJAMOHAN MOHANTY :
Rose.

MR. SPEAKER : 1 have already
finished it Pleased sit down. He-is too
adamant unnecessarily, I want to
cooperate with you but I do not Kknow
why some people are taking it un-
necessarily into their heads ?

(Interrupiions)

MR. SPEAKER : I have got
nothing to listen to this business of the
State. This has got to be done accord-
ing to the rules and the procedure.
You can come to my Chamber and tell
me, not here. You want 1o teach me
about rules, come and teach me.

(Inrerruptions)

MR, SPEAKER : Not a single word
whatever the hon. Member says, will go
on record,

(Interruptions)™*

(iii) Need to withdraw eviction notices
served on Tribal people living around
foot hills of Simili Pal Forest in
Mayuorbhanj District.

SHRI HARIHAR SOREN (Keon-
jhar) : Mayurbhanj and Keonjhar dis-
tricts of Orissa are predominantly in-
habited by tribal people. The Geovern-
ment of India has set up a tige project
in the Simili pal forest in Mayurbhanj
distirict. Recently eviction notices
have been served to the people living
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around the foothills of Simili Pal.
Thousands of families most of whom
are tribals will be displaced on imple-

mentatian of the eviction notices.
A serious  discontent has arisen
among the people who are being

rendered homeless. Neither the Centr:l
Government nor the State Government
has made arrangement for rehabilitation
of these people. Thus the future of
these downrodden people is hanging in
the balance and they are passing the
days with great uncertainty

The Centre hus introduced a number
of schemes for the economic rehabili-
tation of the Scheduled Cates and
Scheduled Tribes and other weaker
sections of the sociely. The evicition
notices are going against the interest of
the tribals, Besides, the living of the
tribal people around Simili Pal will not
affect the tige project in any way.

As such, [ request the Government
of India to intervenue in the muatter
immediately and withdraw
notices as early as poisible.

MR. SPEAKER : I have not allowed
you Mr. Mohanty, but still you are
speaking. You were supposed to be 2
member of the Govenment al<o.

eviction

(Interruptions)

MR. SPEAKER : There is no point
of order ; there is nothing, T won’t
allow it.

(Inrerrupiions)

MR. SPEAKER
Kumari Shaktawat.

Prof. Nirmala

(Interruption )
[MR. DEPUTY SPEAKER in the
Chair.]

(iv) Need to instal Atomic Power
 Plants at Ravatbhata, Rajasthan
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